
CC no.4739/2021
Geeta Chauhan Vs. Ravi Prakash & Ors.

19.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Fresh  complaint  case  received.  It  be  checked  and

registered.  

Pr: Ld. Counsel for the complainant.

Heard. Perused.

The  present  complaint  case  is  u/s  200  Cr.  PC.  An

application  u/s  156  (3)  Cr.  PC  is  also  annexed  with  the

complaint.

Put up for consideration on 17.05.2021

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/19.04.2021



FIR No.222/19
PS Crime Branch
U/s 33/38/58 Delhi Ex. Act
State Vs. Parveen Kumar

19.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
HC Rakesh Kumar through VC 

Heard. Perused.

This is an application for issuance of proceedings u/s 82

Cr. PC against accused Parveen Kumar

Heard. Perused.

Perusal of the record reveals that as per report of NBWs

issued against accused Parveen Kumar, he was not found at

the  given  address  and  no  other  address  of  the  accused  is

available.  It  appears  that  accused  Parveen  Kumar  is

intentionally evading his arrest and deliberately absconding. 

Keeping in view the same, let proceedings u/s 82 Cr. PC

be issued against the accused Parveen Kumar for 02.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/19.04.2021



CC no.189/2021
India Resurgence Arc. Pvt. Ltd. Vs. Poona Road Carrier & 
Ors.

19.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Counsel for the applicant  

This is an application filed on behalf  of the accused to

appoint receiver for removal of their goods/articles.

At  this  stage,  Ld.  Counsel  for  the  applicant  seeks

permission to withdraw the present application with liberty to

move fresh application before appropriate forum.

Considering  the  submissions  and  keeping  in  view  the

facts  of  the  case,  present  application  is  dismissed  as

withdrawn. However, liberty is given to the applicant to move

fresh application before appropriate forum. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/19.04.2021
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